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oSt e v |y AT
(Interruptions)

MR. DEPUTY CHAIRMAN: The
unestion is: )
“That the Bill be passed.”
The motion was adopted.
{Interruptions)
sft fim s AT : ITEWEl
wgRa, FfF me y@ @y TE 2T
@ § e fod & arF wree ¥war g o
(At this stage, the hon. Member left
the Chamber)

i. (I)STATUTORY RESOLUTION
SEEKING DISAPPROVE!, OFTHE
TEA (AMENDMENT) ORDINANCE,

1980.
(ID. THE TEA (AMENDMENT)
BILL 1980

SHRI HART SHANKAR BHABHRA
(Rajasthan): Sir, I beg to move:

"That this House disapproves the Tea
(Amendment) Ordinance, 1980 (No. 15 of
1980) promulgated by the President on the
13th October, 1980."

Sir, my basic aim in moving this Resolution
is to highlight that the extraordinary
legislative powers conferred upon the
President under Article 123, sub-clause (1) aro
being misused by the Government. By
promulgating such Ordinance for petty mat-
ters which are of routine nature, there was no
such urgency for the promulgation of the
Ordinance or amendment of the Act. The
decision of the Calcutta High Court against
the Government is no valid reason to justify
the act of issuing such Ordinance, particularly
when the appeal is already pending against the
decision of the High Court in the Supreme
Court, preferred by the Central Government.
This tendency to issue' Ordinances as a
routine should be discouraged, foe-cause this
is an unnecessary —encroa-
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chment on the authority of Parliament to
legislate. I,  therefore, oppose  the
promulgation of the Ordinance in question.

Sir. the tea industry today is going, through a
crisis. Tnere are many important matters
concerning the industry which require very
serious and . immediate consideration by the
Government. The Tea Act itself has become so

complicated that it requires qomplete
overhauling, and instead of bringing
amendments. piecemeal amendments, the
Government  should have brought a

comprehensive Bill to the Tea Act itself. The
Tea Board today cannot function as an effective
body and it has to depend so much, rather
entirely, on the bureaucrats and the Central
Government. The Tea Board has to transact
business of a routine nature and it cannot take
decisions on important policy matters and will
always depend on the Go. -ernment. There are
many important problems  which the
Government should have taken up on a priority
basis and I would, therefore, enumerate some of
them. I think. Sir, that T since our tea industry
is earning a substantial portion of our foreign
exchange, the hon. Minister will certainly
consider these important points:

(1) To consider the present arran
gement of marketing of tea in India
by "way of direct sales, consignment
sales., auction sales, etc., and to decide
what would be the hest arrangement
for marketing of tea with a view to
ensuring a fair unit value realisation
in the domestic market as well as the
highest  possible realisation in  the
export market.

2) To consider arrangements
which would eliminate the chances of
collusive sales in domestic markets
as well as under-invoicing in exports.

(3) To consider the role of the
London auctions in the marketing of
Indian tea and to examine as to whe
ther the best solution would lie in al
lowing auctions of tea only in India.
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fShri Han Shankar Bhabhra] (4) To consider
as to whether the present system of tea
aucxions in India is advantageous to the
producer and fair to the consumer or not. Tc
also consider as to whether the auction,
system in India should be continued and, if
so, in what manner anc the methodoloy
Government should adopt to keep a
supervisory watch or the auction system.

gafiy-wd faam § 700 §AT
(st #tarewm wAdr) o AWma, 7EH
qHAT AT F | AHT ATAE
eIt F1 Arze ATE 3 ogmEm A
FIE H AT F AT ATE WIS a9
fagam 21

1k

SHRI HARI SHANKAR BHA-BHRA: To
consider the present arrangements for shifting
export of tea from primary to bulk tea to more
value-added forms like packet tea, tea bags,,
instant tea, etc. Also to consider what
measures should be switched over from
primary tea i» bulk from to export in more
value-added forms.

To consider whether in the marketing
arrangements for tea,, there should be any
special provisions or arrangements for
marketing of tea by small producers.

To consider as to whether the present
arrangements for marketing of tea at the retail
level enable; the consumer to get tea at a
reasonable price..

The concept of buffer stock of tea
nationally and internationally, to introduce a
steadiness in supplies both in the domestic
and in the export mar. ket; thereby reducing
price fluctuations would perhaos be worth
goin<* into.

I whuld also draw the attention of the
Government and the hon. Minister to the
problems which the labourers In the different
industries are I
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facing, particularly in the settlement of their
Provident Fund accounts, loan accounts, housing
schemes ex-gratia payments or bonus, etc. The
employees of the Tea Boards have not been
granted bonus or ex-gratia * payments. It i an
apparent injustice to them because the employees
of the Coffee Board are already getting them.
There are othe, problems. I do not want to go into
detail. I would like the hon. Minister to pay
serious attention to the problems. If this Bill
would have come in a routine manner. I would
have happily supported it. I know that this is a
very clear Bill and there is nothing to oppose in
it. There are many problems to which the
Government should have accorded priority. This
should not be brought piecemeal. He 9 should
have brought a comprehensive Bill. I would
therefore, request the hon. Minister to see that
something is done. With these words, I move my
Resolution.

The question was proposed.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): Sir, I beg to
move:

"that the Bill further te amend
the Tea Act. 193, as passed by the
Lok Sabha be taken into considera
tion." "

SHRI ERA SEZHIYAN (Tamil Nadu)

Sir, I am on a point of order against, the
consideration of this Bill on constitutional basis.
For the last two days, I have been rising on some
points of order. One was on the presidential
recor/fmendation  in  respect of , Bill under
117(3). The, said that they are publishing
it.  The second point of order wax regarding the
Financial Memorandum and other things. It wag
said that this House-is concerned jth the Bill as
passed bv th, Lok Sabha and it does not matter
whether the other things are 4 there or not.
We were told to concern ourselves with the Bill ap
passed hy the Lok Sabha Now. we are concerned
with thfe. Tea  (Amendment) Bill n passed
by the Lok
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Sabha. It has come to us for consi-
deration. Since the amounts have to be
drawn out of the Consolidated Fund of
India, it attract, 117(3). Therefore, a
presidential recommen-

"*"dation is required for consideration
by this House. That recommendation
has come in today's buletin, i.e.
Tuesday, the 23rd December.
No. 26099. 1 want to raise one very
important point. We are considering the
Bill as passed by the Lok Sabha.
Therefore, 1 require a separate
presidential recommendation for this
House. That also ha, been brought here.
It says: "The President having been
informed of the subject-matte, of th, Tea
(Amendment) Bill, 1980, recommends
k> the Rajya Sabha the consideration of
the

e« Bill under Article 117(3) of the Cons-
titution." If you see that one, it savs,.
"Copy of the Letter No. K 7012/179/ A
dated 17th December, 1980, from Shri
Pranab  Mukherjee, = Minister  of
Commerce to the Secretary General".
Sir, 1 hav, got the Bill that has been
given to us. The Bill says. "As passed by
Lok Sabha on 19th December,. 1980."
Did you get the point Sir? Th, Bill has,
been passed by the Lok Sabha on the
19th December, 1980, as has been
printed and given to us. And here is a
letter from the Minister dated the 17th
December, giving th, recommendation of
the President

¢ two days earlier.

Sir_ there is one more point. I will invite
your attention to the recom-mendation
obtained in regard t, the Maruti. For Maruti,
Sir, I went through the original Bill. That Bill
was introduced in the other House on the 8th
December. It contains the President's
recommendation dated the 20th November,
and it had been introduced there on the 8th
December, It was passed in that House on the
18 December Then, Sir. we got the Bulletin.
The f President's recommendation to this
House wa, obtained on the 20th December. It
was passes there on the 18th December. And
we got the recommendation oh the 20th
December.
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Sir, I will read from the Bulletin,

Item No.

MR. TIEPUTY CHAIRMAN: Don't go
into the details. The date is relevant.

SHRI ERA SEZHIYAN: Therefore,
Sir, I am against this one. Th, re-
commendation earlier to the date of
passing the Bill in the Lok Sabha is not
valid. W, cannot discuss this unless you
bring a new recommendation from the
President a'fter the date of passing of this
Bill in the other House.

MR. DEPUTY CHAIRMAN: Your
point is clear.

SHRI ERA SEZHIYAN.. Therefore,
the House is debarred by a Constitutional
disability for considering this Bill.

SHRI NARASINGHA  PRASAD
NANDA (Orissa): Sir, Mr. Era Sezhiyan
has raised a very important question. We
are noticing,, Sir, that the Parliamentary
practices and th, provisions of the
Constituion are not being honoured, not
being respected. I don't think that the re-
commendation of the President under
article 117(3) i; just rubber-stamping
what is proposed by th© Government.
You kindly listen to me, Sir. That th,
President applied hig mind to the question
f recommendation for consideratoin by
this House, is not there. The President is
not a mere rubber stamp under article
117(3) nor is this House * rubber stamp to
whatever is brought by the Government
unless the formalities are complied with.
What happened to thi; Government?
These small formalities which could have
been looked into and complied with by
them, have not been complied -with here.
Th, main point, therefore, is whether
there is a proper recommendation by the
President a, required under the
Constitution. And answer is 'no' because
the President's recommendation is prior
to 19th December. W, are considering
today a Bill 'further to amend the Tea
Act.
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[Shri Narasingha Prasad Nanda]
1953, a, passed by the Lok Sabha on | the
19th December 1980'. The President's
recommendation should have I come after
the 19th December, That recommendation
having not come here, we cannot take thi
Bill into consideration.

SOME HON. MEMBERS: Sir,
Sir........ (Interruptions).

MR. DEPUTY CHAIRMAN: Now,
the point is clear. Please don't repeat.

SHRI MANUBHAI PATEL (Gujarat):
Sir, T will not take more than two
minutes.

MR. DEPUTY CHAIRMAN: Please
hear the Minister.

SHRI MANUBHAI PATEL: Just because
th opposition is co-operating beyond
expectation to speed up the consideration
and passing of the Bills, it does not mean
that the House should be taken for granted
and that j you will be able to steamroll some
irregular things through our oversight. That
should not b, taken for granted. Here is a
very relevant point and you cannot expect us
to be blind to itt. So, Sir, when the Bill was
passed on the 18th how is the letter dated the
17th December? It is a very serious matter.

SHRI K. K. MADHAVAN (Kerala):
Sir, I support the point raised by Mr. Era
Sezhiyan and supported by my Party
whip. Here, is a constitutional illegality
of not only one Bill but niore than two or
three Bills.

MR. DEPUTY CHAIRMAN: Only
one Bill he has referred to.

SHRI K. K. MADHAVAN: It is a
condition precedent which has to be
complied with and for the purpose of
these Bills those conditions precedent
have not been complied with. Therefore,

MR. DEPUTY CHAIRMAN: Your
point is dear.
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SHRI K. K. MADHAVAN: Therefore,
the point raised by my hon. friend
involves the question of constitutional
validity of th, Bills, if they ar, passed.

SHRI SADASHIV  BAGAITKAR
(Mabharashtra): Sir, I rise to support the
point raised by my friend, Shri Era
Sezhiyan. Here the question, of
constitutional propriety is involved. It is
wrong to ride roughshod & the facts
stated by him are correct. There should
be a proper explanation.

SHRI KHURSHED ALAM KHAN:
Sir, I would like to assure the hon.
Members that there was no question of
bypassing the usual procedure or not
showing proper respect to the hon.
House. (Interruptions). I would just like
to say that the letter signed by the
Commerce Minister is dated the 22nd
December and not the 17th December.
Unfortunately, there seems to b, some
mistake. (Interruptions). There has been
some typing mistake, for which I am
extremely sorry.

MR. DEPUTY CHAIRMAN: Have
you got the original letter?

SHRI MANUBHAI PATEL: How has
it then appeared in the Bulletin?
(Interruptions).

SHRi KHURSHED ALAM KHAN: I
would like to assure the House that it is
purely a typing mistake. There was no
question of bypassing any procedure.

SHRI NARASINGHA PRASAD
NANDA: Three excuse of the type-
graphical error cannot be accepted. Kind
maintain the dignity o? the House.

MR. DEPUTY CHAIRMAN: Now, I
have heard you and heard the Minister. I
think the point raised by Mr. Era
Sezhiyan is quite correct and the letter
that is before m, and that has been
circulated by the office is also dated
December 17. But it was received in the
office  on December 22. So, the
explanation given by the Minister —may
be accepted. There
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might have been a typing mistake. It was
received in this office on the 22nd
December.

SHRI ERA SEZHIYAN: How can
-»4hat be? (Interruptions).

MR. DEPUTY CHAIRMAN; I do not
say that it cannot be ruled out. That can
be accepted. On the face of it, let us
accept it and proceed with the Bill.

PROF. RAMLAL PARIKH (Gujarat):
How can there be a different date on the
office copy? How can there be two dat,
on the same letter? (Interruptions)

MR. DEPUTY CHAIRMAN: He
ha, said there is a typing mistake so far as
the date is concerned.

PROF. RAMLAL PARIKH: We
would like to see the Despatch Register.
Sir, we shall have to go into the whole
thing. (Interruptions)

SHRI ERA SEZHIYAN: How can it
b, in the Bulletin of the 22nd December?
Already this ha; come in the bulletin.
The bulletin has been received by all
including the Minister, it seems nobody
bothers about these things.

MR. DEPUTY CHAIRMAN: You f
are right; they should have taken note of it.

SHRI ERA SEZHIYAN: They have
got a vast army of officers; they should
have taken note of it.

MR. DEPUTY CHAIRMAN: I think
the Minister should be better careful
about these matters.

DR. RAFIQ ZAKARIA (Maha-
rashtra); At least we have one vigilant
Member here.

MR. DEPUTY CHAIRMAN: The'
Minister and his office should be more
careful.

SHRI B. N. BANERJEE (Nomi-
nated): If you accept the Minister's
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version, it is all right. But the Minister
should be careful to se. that such things
do not recur.

MR. DEPUTY CHAIRMAN: I have
already said it.

SHRI SADASHIV BGAITKAR; If it
was a bona fide mistake, it could have
been brought to the notice...

SHRI MANUBHAI PATEL: But the
letter is dated 17th.

SHRI ERA SEZHIYAN: If we take the
Maruti Bill, the- bulletin says: President
having been inofrmed . . . etc.
recommend under Article 173 of the
Constitution for consideration by Rajya
Sabha of the Bill as passed by Lok
Sabha. Now, here, the words .

MR. DEPUTY CHAIRMAN: This is
coming from , different Ministry; the
wordings may. be different.

SHRI ERA iSEZHIYAN: In the
Maruti case, Sir, in the bulletin, it was
said: Recommendation for consideration
by Rajya Sabha as passed by Lok Sabha.
Helre, the words 'as passed by Lok
Sabha' are omitted.

MR. DEPUTY CHAIRMAN: Yes, I
know, that is not here.

SHE* ERA SEZHIYAN: The second
thing is more serious. I took a copy of the
Bill as introduced in Lok Sabha. Ther, is
no recommendation of the President
printed there.

MR. DEPUTY CHAIRMAN: It is for
that House. We need not discuss.

SHRI ERA SEZHIYAN: There is a
Statement of Objects and Reasons; a
Financial Memorandum; there is the last
page; the Annexure, but there is no
recommendation from President.

MR. DEPUTY CHAIRMAN: That is a
matter for the other House.

SHRI B. N. BANERIJEE: The Minister
should be careful in future.
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MR. DEPUTY CHAIRMAN: Yes, it
is very serious. Now, let us proceed.

SHRI ERA SEZHIYAN: I would like
to know and for the informa-iafon of the
House whether recommendation of the
President wa, obtained for the other
House, because that i the requirement...

MR. DEPUTY CHAIRMAN: We are
not going to discuss the other House.

SHRI ERA” SEZHIYAN: All the
discussion here will become infruc-tuous
toecause it is a  Constitutional
requirement.

MR DEPUTY CHAIRMAN: It is not
for us to discuss about the other House. It
is for them to see. We cannot raise it here
nor can I give a ruling on it.

SHRI K. ,K. MADHAVAN: Sir,
permit me to say that we are not dis-
cussing the other House but on the other
hand we are discussing the consequences
of what happens in the other House.

MR. DEPUTY CHAIRMAN: Not
even that.
a

SHRI B. N. BANERIJEE: Sir, the
Government should not take it as a
routine matter. They should in future see
that proper recommendation comes.

SHRI KHURSHED ALAM KHAN:
Sir, I would like to assure...

SHRI MANUBHAI PATEL.: It was an
Ordinance to be converted into Act.

MR. DEPUTY CHAIRMAN: You
have said it already.

SHRI MANUBHAI PATEL: We are
not taking that stand; but let it not be
taken so lightly. Otherwise, if w, take
that stand, this Bill cannot com, here
Constitutionally; it will have to go again
for Ordinance and this Ordinance lapses.
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SHRI NARASINGHA PRASAD
NANDA: If the leter of the Ministry is
dated 22nd December...

MR. DEPUTY CHAIRMAN: The
letter i; dated 1?th. *

SHRI NARASINGHA PRASAD
NANDA: If it is a typographical mistake—
maybe, because mistakes are there, we
cannot expect perfection from this
Govrnment—we would like to request you
to kindly protect the interest of this House.
You' are occupying the Chair today at a very
crucial moment. Kindly ask the hon.
Minister to tell us the date of the President's
recommendation. It is most vital in this case.
We are not concerned with the typographical
error. If the date of President's re- *
commendaion was prior to 19th December,
that is not a proper .recommendation.

SHRI ERA SEZHIYAN: Sir, it was in
1956, when the River Boards Bill was
introduced in this House and passed. When
it went to the other House, they questioned
about the financial memorandum and also
about the President's recommendation. I
think, it was .raised toy one Mr. V. P. Nair.
The Deputy Speaker who was in the Chair,,
first aaid that it was to be presumed, later on
satisfied the v House that these things had
been followed. Sir, I would like to put it on
record. This House is entitled to know
whether the Constitutional requirements
have been fulfilled. Otherwise, all our
deliberations and the passing of this Bill
would become infructuous.

PROF. RAMLAL PARIKH: When
was this letter, which is dated 17th,
received In the Rajya Sabha Secretariat?

MR. DEPUTY CHAIRMAN: I said
22nd. That is why, this has arisen.
(Interruptions)

PROF. RAMLAL PARIKH: Sir. I am
not interested in making new points.
Since the matter is of great
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importance, we must Know, how it happened.
We should be able to know from the
Secretariat how it happened and why it took
five days.

"*- MR. DEPUTY CHAIRMAN: This has not
happened in our office. Whatever has
happened, ha; happened in the Miniser's
office. This letter was received in  our
office on the 22nd.

PROF. RAMLAL PARIKH: You have a
clear evidence of it having been received on
the 22nd?

MR. DEPUTY CHAIRMAN: It has been
received on the 22nd. It is written on the file.

SHRI MANUBHAI PATEL: Sir, * the most
relevant point is the one which has been raised by
Mr. Nanda. This should be replied to by the hon.
Minister and this House should be satisfied about
that. What was the date on which the President
cleared it? This is most important.

SHRI KHURSHED ALAM KHAN: Sir,
the President's recommendation under article
117 (3) is dated 22-12-80.

MR. DEPUTY' CHAIRMAN: That is allright.
This meets the objection raised by the hon.
Members. So far as $ the wording of the letter
from the Minister to our office is concerned, I
think, it would have been better if he had
mentioned in that letter the date of
recommendation by the Preside (Interruptions).

SHRI B. N. BANERJEE: That may not be
necessary. They could have said 'as passed by
the Lok Sabha.'

MR. DEPUTY CHAIRMAN: Mr.
Minister, you should be very careful in all
these matters. We are very fortunate to have
Mr. Era Sezhiyan as our hon. Member. He is
very technical and very through. Hence, you
should be very careful.

SHRI ERA SEZHIYAN: Thej should be
very careful. la  future
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they should give the date of the
President's .recommendation.

MR. DEPUTY CHAIRMAN; I have said
it. The date is allright. If the Bill is pased by
the Lok Sabha, they should say 'as pased by
the Lok Sabha'. This will be sufficient. If the
Bill originates from the Rajya Sabha, they
should give the date. (Interruptions) 1 think,
you can give th, dates in all the cases.

SHRI KHURSHED ALAM KHAN: Sir, I
am thankful 7o the hon. Member for having
brought thi to our notice. Certainly, we will
be very careful.

MR. DEPUTY CHAIRMAN; ' Now, you
can move the Bill.

SHRI KHURSHED ALAM KHAN: Sir, I
beg to move;

"That the Bill further to amend the Tea
Act, 1953, as passed by the Lok Sabha, be
taken into consideration."

The qusetion was proposed.

SHRI C. HARIDAS (SCerala); Sir, this Bill
seeks to amend the Tea Act (No. 79) of 1953.
It has to be remembered that there had been
some loopholes in the parent Act. These
loopholes were misused by interested
elements which are operating in tlje tea
industry. The financial assistance given by the
Central Government to some of the industrial
units through the Tea Board were misutilised
or diverted by these elements. By the present
set of amendments, the Bill is intended to
plug some loopholes so as to ensure a more
efficient working of the Tea Board and better
management of the units in the tea industry.
The sections that are sought to be amended
are 2,34,5,6,10, 16E, 16L 27 and 46.

The big tea garden owners and industrial
houses producing and processing tea have
taken away huge amounts of money given as
Government assistance. Assistance for tea
plantations has in many cases been
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[Shri C- Haridas] diverted to other
business purposes and misutilised. In
many cases, these things were going on
with th, connivance of some concerned
authorities or officials. Whenever such
unlawful activities were found out and
questioned, the sinners tried to escape
through the courts of law and other
methods. Clause 7 of the present Bill is
meant for nullifying the disadvantageous
consequences of such judgements,
decrees or orders of any court.

Sir, tea is one of the commodities
which fetches substantial amount of
foreign exchange t, this country. My State
of Kerala is one of the States that
produce tea. There are many tea gardens
in Kerala. The.biggest among them is the
Kannan Devan Company. Thig company
had kept with it about one lakh acres of
Government land on long term lease. A
large part  of that was kept idle and
uncultivated. The Kerala Government
decided to take over the Kannan Devan
plantation and recommended the same to
the Central Government. But the Cen-
tral Government  took no steps nor did it
respond to the State Government's
request.  The company is not doing th,
replanting of tea and they are destroying
the industry. So the Kerala Government
has taken some steps. It must be said to
the credit of th, Kerala Government that it
took back about 75,000 acres of
uncultivated land by terminating the
lease period. Attempts for distributing
these lands to the landless agricultural
workers are going on in Kerala as part of
the land reforms programme in the State.
In thig connection, I would like to point
out the necessity of examining whether
other tea companies and undertakings
are doing thes. unproductive acts. The
Central Government and the Tea Board
hav, to maintain vigilance against
misuse of public funds by industrial
units engaged in tea production and
processing.

Sir, the tea industry is being mono-
polised or dominated by big industrial
houses. They are controlling the
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trade and export of tea. Many foreign big
business houses and multi-national busines
houses make fabulous profits from the tea
industry and from exports. This has to be
stopped as early as possible. The living
conditions*, of tea garden worker, in India
is very miserable. The Government should
take necessary steps for their welfare as
well as for improving their economic and
social conditions.

Lastely, Sir, I request the Government
to take urgent steps to nationalise the tea
trade and export of tea. Thank you.
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AT 4% | T FOAT FH 7 w9 fFAT
wmar Jifgu; afew awwre gaw faege
TEAFTT FT A | WTH I ATIT
AR & grar w1 qemEt F1 fgar g
@ & fom® are & it s g
TG T qF § | TEA AT A Favs
IHH 9gA 87T AN & | AVEIT FI TH
%17 g &= afge ) ogme gend
& wrEdT o1 "4 qEEt  wTH q 9
§ =7 %1 97 qaAr WA &IA W
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T THAE FAY & 1 AT Wby
FTE WO F TEA F O g
FE FAW 5 g0, T HOFEE

o ggawiafa © o 57, 77 faaz
w gur #few ) afeo, amEg S A
s w2 7 % |

St Wodo WA (WeA WAW) : IT-
™ WHTHZ FT F FWdE won g
o1 D97 qETy JEl WEET w0 A0
g g | Ay 9 F A F owaw
=g ¥ AT A7 q97 qwE= Jartoar o
& gai-aral o qfy g
za% fau Fare £ & w1 amat safeat
FY Ao Favdt & o 717 51 F 9
HoAATAT ATEA F 1 FEUEY ATy I 7
fago & aaferw s @Y &A@ 9%
HAT ST w1 #7v ag g & fr afz aaw
A IR A 1 dAET F fav gee
gqrg @ fro a7 gAdEr arer
F WAL WA F] AA, AT WAT AT T2
g wHT wrET &, 48 T8 @ st
9T AT T F U H gAY FT ATy
#iv ag fasga s ws@ ¥ Fom
T @A F HEAT AT H ATA AHATH
G A 16-17 a9 % AT @ 6T
797 Anfwer ¥ 79 57 AT EH leT qEA
st gwr o gAfan afz gwa @wa
TET TEAT AT oA frar qm av aw W
FT AFEAAT AFIEA AT H FT
qET |

# gt Ty 9T 9w A7 GIAn &
fau 50 gore uwz gqfw &ne &
1 qr9Ar gAwr 7§ 4 Sfew
HIF 3 a7 g1 M0 FLA AHIC A IN
50,000 U%T wfw £ 17 £ f2ram<
T JISAT w1 @€ H oI @ oAl
FAT FHT GOHIT FIA ATHT F AT
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CIGE IS he | S 211 € ( -
50,000 UFT AHAF FT W 50,000
qfzarel w1 wmrfa afew T ot
Z 7 a1 uw afeare oF vwe wfw &
FUAT TIST FWT AFAT 2 AT WA
qf= T F1 AAT-TAT  FL AFAT
ATT £r 2 AT AfFTAT AT WIAT qTA
2 |

drdr avd, 91 sfagm 1 E a2 |
aarr AEA g, oA Ao aw @A
FATI A1 F W37 A AT AAT FAT
FATAT | ..

SHRI K. K. MADHAVAN: Sir, I pretest
against what the hon. Member has said about the
Kerala Government. Is he a Member from
Kerala? The Kerala Government stands com-
mitted. (Interruptions) Is my friend speaking for
Kerala ? This is distortion of fact; and
misrepresentation of | facts. It is political

distortion of facts.
MR. DEPUTY CHAIRMAN: Your protest

has gone on record. Pleas, do not address
him. Please address me.

Si W0 Fo WX : ITAANT ST,
FATZ F W57 A FT TEA AT A
&Y gar w47 AfET W 7 40
au T ATL ATA & ATNA FATH 21
WA | A # FeETe A Az

St Feor A E 9F (3IFT HEA)
e awrA JEl 20, STEdriy &1,
uF WAL AT E )

A Wo To WA : FYHT TAIS F
3T |17 AT a4y F fao w1 gy
AT AT A AT F AR OF
wizy wfea i 77 5 & g3
¥ foT & o A1 Favare 21 9% |

syEramaf 5, vF gEE § 9 qAr
WgaT g | w1 41 AT 80—-90 qfAITH
AR TAF E HIT AT F591 51 39 A¥
a2l 2 g | F g & faagd wEw
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f True @A & 27 =AfE 7, g At
T 250 AT 500 A4 WA IfET
arqt 97 fammat wrg for o< faeft 9@
F1 299 7 21, et war< a1 &7 7 Ay
AT ATCH T ATA qSHL &1 AT AT F
qh | 3T WeAl & A4 F A famw wr
ANGA FTATE |

MR. DEPUTY CHAIRMAN; The hon.
Minister please.

SHRI K. K. MADHAVAN: A, he has not
seen Kerala, he has not understood Kerala.

SHRI KHURSHED ALAM KHAN: Sir, I
must thank the hon. Members who have made
their useful suggestions and I can assure them
that their suggestions win receive du,
consideration, and wherever possible there
will be no difficulty in accepting them.
Besides, I will go a step further and would
request all the hon. Members that if at any
stage, at any time, they have any suggestion,
they are welcome to write to us, and we will
give prompt attention to their suggestion.

f(CH o Fo WA : AT TAHINAT ¥ AL
o ofT FATEY |

SHRI KHURSHED ALAM KHAN: Let
me speak now. " You have done your
business.

As Mr. Bhabhra has said, as far as the tea
industry is concerned, we quite agree that the
tea industry is one of the most important
industries of our country, and it is a foreign
exchange earning industry. W, can assure him
that every possible steps will be taken to
ensure that the tea industry flourishes in this
country. We also very clearly understand that
not only China but Kenya along with Sri
Lanka, is also coming in a big way in the tea
market, but we will assure them that India's
tea has always remained there; it has
established its name, it will remain there and
it will establish its name in all respects.
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As far as the working of the Tea Board
is concerned I can assure the hon.
Members that the Tea Board is doing its
work and will continu, to make the best
possible efforts to improve the working
and to ensure that the tea industry gets
promotion, that the tea industry
flourishes and that all possible assistance,
both technical and advisory, is given to
the tea industry for improving its method.

me Tea

We have certain traditional markets, for
instance, London and other places, i But we
ar, "°* 8°J"S to confine to these traditional
markets, and all possible efforts are being
made and will continue to be made to find
new markets for our tea products. For this
purpose, surely, w, are taking necessary
steps, and w, will be able to achieve the
results.

As regards the interests of the work ery and
their well-being, they are very dear to us,
and we will always keep their interests a§
our own interests. I can assure you that all
those workers who are working in the tea
industry, will be looked after well. I quite
agree with the hon. Member from Bihar. He
said that people from Bihar and Orissa go to
Assam. I think it is a great and valuable |
contribution on the part of Bihar and Orissa
in the tea industry of Assam. And this is the
reason that even with all the troubles in
Assam today, the tea industry is least
affected and the credit goes to the workers
of Orissa and Bihar.

At gFRiF ATOIN QA
ara ft B afa 37 71 )

TH &

= g oty wrew @ A Y A

Now, Sir as far as this Bill is concerned,
the main object is this. We got into trouble
because of the view taken by the High Court
of Calcutta regarding the Explanation about
"reckless investment" and "incumbrances".
The idea was that the word |
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reckless doe; not relate to incumbrances
because "incumbrances" related to liabilities
incurred by the owners. But the High Court
of Calcutta took a different view, and we
had to go in appeal to the Supreme Court.
We ” have also made investment in the tea
gardens after we have taken them over and
we were afraid that if these tea gardens are
not retained with us it is just possible that
this investment which has been made in
these tea gardens may go wasted. Therefore,
we preferred an appeal and at the same time,
a special request was made for an Ordinance
by the President. Otherwise we were not so
anxious for it. We quite understand that an
Ordinary Bill could have been brought here.
The main reason for this Ordinance was that
we did not want these people to take back
the tea estates and run them to destruction.
Also we have no intention of working as a
clinic tor these tea gardens, restoring them to
health and giving them back to the owners
again so that they exploit the tea gardens
again and run them to destruction or make
them sick again. So this can be taken as an
assurance that we will take care of the
interests of the industry and we will not do
such things.

Now, the other thing is regarding the
enabling clause. You know we v have three
Tea Centres, one in London, one in Sydney
and one i, Cairo. These three Centres are
primarily basically 'for promotional purposes.
They were not running in profit. Therefore, it
was decided that something should be done to
make them profitable; and at the same time,
they should continue their promotional
efforts. Therefore, we talked to the Hotel
Corporation of Air India and when an
agreement was being arrived at, it was felt
that in the functions of the Tea Board,
necessary provision should be made for either
subscribing to the share-capital of a body "
corporate or to enter into an agreement or
arrangement for running joint ventures So,
thi, is the enabling clause which' Till enable
the Tea
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Board to have joint ventures with the Hotel
Corporation. We hope that with the Hotel
Corporations expertise in the line, we will be
able to run these Tea Centres in profit and at
the same time, it would be possible for us to
vigorously pursue our promotional efforts. |

Once again, Sir, I would like to thank all
the hon. Members who have made very
valuable suggestions for our consideration.

MR DEPUTY CHAIRMAN: I shall first
putthe  resolution to vote.

Th, question is:

"That this House disapproves the Tea
(Amendment) Ordinance, 1980 (No. 15 of
1980) promulgated by the President on the
13th October, 1980."

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now
put the motion moved by the hon. Minister to
vote. The question is;

"That the Bill further to amend the Tea
Act, 1953, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up clause-by-clau3e consideration
of the Bill.

Clauses 2 to 8u>ere added fo the
Bill. j <

Clause 1 the Enacting Formula and the Title
were added to the Bill.

8 P.M.

SHRI KHURSHED ALAM KHAN: Sir, 1
move:

"That the Bill be passed."

The question was put and the motion was
adopted.

MR. DEPUTY CHAIRMAN: May I make
a request to honourable Members ? There are
two small Bills for

Bill, 1980
reference to Joint Committees. They may be
moved and passed and then w, take up the
Appropriation Bill, if you agree.

SHRI NARASINGHA PRASAD
NANDA: I fully agree with your suggestion.
Let us take up the motions first and then we
will take up the Appropriation Bill.

MR. DEPUTY CHAIRMAN: All right. We
take up Motion regarding Joint Committee of
the Houses on the working of the Dowry
Prohibition Act, 1961, Shri Shiv Shankar to
move. Shri Shiv Shankar is not here. Then let
us take the next one.

MOTION FOR REFERENCE OF THE
CRIMINAL LAW (AMENDMENT)
BILL 1980 TO A JOINT COMMITTEE
OF THE HOUSES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P.
VENKATASUBBAIAH): Sir, I beg to move;

'That this House concurs in the re-
commendation of the Lok Sabha that the
Rajya Sabha do join in the Joint Committee
of the Houses on the Bill further to amend
the Indian Penal Code, the Code of
Criminal Procedure, 1973 and tb»» Indian
Evidence Act, 1872 and resolves that the
following eleven Members of the Rajya
Sabha,

(1) Shri Dhuleshwar
(2) Shri B. Ibrahim
(3) Shri Surenlra Mohanty

(4) Shri Leonard Soloman
Saring

(5) Shri Ramchandra Bhardwal
(6) Shri Era Sezhiyan

(7) Shri TShridhar Wasudeo
Dhabe

(8) Shri Lai K. Advani



